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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

FRIDAY, THE THIR,D DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE ShI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO: 55 OF 2026

Writ Appeal under clause 15 of the Letters Patent Writ Appeal prefened against the
order dated,02 t1212025 passed in W P No.32747 of 2023 and pass on the file of the
High Court.

Between:

'1 . Kavati Chandra shekar yadav, S/o Late K Mallaiah aged about 50 years Occ
business Rlio H No 650/5 Chandanagar Hyderabad

2. Chepoju Sampurna Chary, S/o C Krishna tt/urthy aged about 45 years Occ
Business Rl/o H No 650/5 Chandanagar Hyderabad

3. Ganjala Narasimhulu, S/o Late Ganjala Narayana, Aged 70 years, Occ:Retd
Employee, FVo H.No.2!31/E2l1 , Shivaji Nagar, Serilingampalli, R.R.Distriet.

Petitioner No.3 Writ Appellant No.3
03.07.2026 vide l.A No.212026.

is impleaded das per C.O. dated

,.WRIT APPELLANTS RESPONDENTS NO,6 AND 7 IN W.P

AND

1. Smt Vavala Suhasini, D/o V Suryanarayana aged about 45 years Occ house
wife Rl/o H No 1 0-34-6 Bhagyalaxmipet Tadepalligudem West Godavari
District Rep by its G.P.A.Holder Subramanyam Arigela S/o A Veerabhadra
Rao aged about 73 years Occ business No 11-11270 to 276 Flat No 301

Preethi Avenue Mylargadda Sithapalmandi Secunderabad

. RESPONDENT^/vRIT PETITIONER

2. State of Telangana, Rep by its Principal Secretary Municipal Administration
and Urban Development Department Secretariat Hyderabad

3. The Greater Hyderabad Municipal Corporation, Rep by its Commissioner
Tank Bund Hyderabad



4. The Zonal Commissioner, Greater Hyderabad Municipal corporation
Serlingampally zone Circle No 20 Hyderabad

5. The Deputy Commissioner, Greater Hyderabad lVlunicipal Corporation
Hyderabad Serlingampally zone circle 20 Hyderabad.

6. The Assistant City Planner, Cirlce NO 20 Serlirigampally GHIMC Hyderabad

...RESPONDENTS/RESPONDENTS No.1 To 5

l.A. NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to stay all

further proceedings in pursuance of the order daled O2.12.2025 passed in

W.P.No.32747 of 2023

Counsel for the Appellant: SRI SYED MUSAB RAHTM HASHMT REPRESENTTNG
M/S AHMED LAW FIRM

Counsel for the Respondent No.1: SRl. GUDI MADHUSUDTIAN REDD'f
Counsel for fhe Respondent No.3 To 6: SRI G.MADHUSUDHAN REDDY,

SC FOR GHMC
Counsel for the Respondent No.2: cP FOR MUNICIPAL ADMINISTRATION

AND URBAN DEVELOPMENT

The Court made the following: JUDGMENT



IN THE HIGTI COURT FOR THE STATE OF TELANGANA

AT HYDfRABAD

THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGII

AND

TIIE HON'BL E SRI .IUSTICE G.M.MOHI UDDIN

WRIT APPIIAL No.55 of 2026

Dated:03.07.2026

Bctween:

Kavati Chandra Shekar Yadav

and others.
...Appellants

and

Smt. Vavala Suhasini

and others.

... Respondents

JIJDGMENT:

I-earned counsel Sri Syed Musab Rahim Hashmi, representing

Mis.Ahrred [-aw Firrn. appcars fbr thc appellants.

I-earned counsel Sri Gudi Madhusudhan Reddy appears for

respondent No. [ .

Sri G.Madhusudhan Reddy. Iearnod Standing Counsel for Greater

Hyderabad Municipal Corporation. appears for respondents No.3 to 6.



)

2. n t the instancc of respondent No.I herein *rit petitioner seeking

a direction upon tl)e rcspondents Greater I Iyderabad Municipal

Corporation (CHM(-). to consider her rcpresentation dated 16.I0.2021

fbr cancellation of building pcrmissions eranted in favour of the

appellants hcrein. rvlro u'ere respondcnts No.6 and 7 in the writ petition.

in respect ot plot No.5 situated at Ramaiah Nagar Colony.

Serilingampallr . t 11 derabad. r,ide permits datod I 4.09 .2023 and

03.08.2023. rhe Iearned rrrir court br the impugned -judgntent passed in

W.P.\o.32-17 of 02 12.2025t0ri dated set aside the buildrne

pennissions eranted to thc \\rit pctitioncr and the appellants respectir.elv

in rhe respcct ol' the sub.iect propertv and directed the Z_onal

Cornmissioncr. GFTMC'. to rcconsider the building perrnission

applications of thc u'rit pctitioncr and the appellants rrfi.esh and pass

orders by al'lirrding opportunitl, of'hearing to the writ pctitioner and the

appellants uithin a period ol tbur uccks lionr thc datc ol receipt ofa

copl o1'thc :aid order. lhc appcllants. being aggrieved. have prel'erred

this appeal.

3. 'fhe ntatter,,ras adjourned on thc last trvo occasions on account ol'

non-appearance ol thc learned counsel litr the appellants

4. I'odar . q hen the rnatter has been taken up. leamed counsel for

respondent No.l has prodLrcecl a copy of the order daretl 16.01.2026



J

passed by the Zonal Commissioner, Serilingampally Zone, GHMC,

whereby the directions of the learned writ court have been carried out.

Both the parties have been directed to appty for fresh building

permission through on line portal.

5. In such circumstances, after hearing leamed counsel for the

parties, we find that the subsequent events have rendered the challenge

academic. Therefore, liberty is granted to the allected parties, if

aggrieved by the reasoned order dated 16.01.2026 passed by the Zonal

Commissioner, Seril ingarrpally Zone, GHMC, to assail it in an

appropriate proceedings before any appropriate forum in accordance

rvith larv.

6. The instant appeal is disposed o1'accordingly. There shall be no

order as to costs

Miscellaneous applications pending, if any, shall stand closed

SD/. M.RAMANA KRISHNA
INT REGISTRAR

//TRUE COPY//

ECTION OFFICER

1. The Principal Secretary Municipal Administration and Urban Development
Department, State of Telangana, Secretariat Hyderabad

2. The Ccmmissioner, Greater Hyderabad Munfcipal Corporation, Tank Bund
Hyderabad I

3, The Zonal Commissioner, Greater Hyderabad Municipal corporation
Serlingampally zone Circle No 20 Hyderabad

4. The Deputy Commissioner, Greater Hyderabad Municipal Corporation
Hyderabad Serlingampally zone circle 20 Hyderabad.

J

To,



5. The Assistant City Planner, Cirlce No.20 Serlirigampally, GHIt/C, Hyderabad

6. One CC to IV/S AHIVIED LAW FIRM, Advocate [OPUC]
T One CC to SRl. cUDl IVADHUSUDHAN REDDY, Advocate IOPUC]
8. One CC to SRI G.MADHUSUDHAN REDDY, SC FOR GHMC [OPUC]
9. Two CCs to GP FOR MUNICIPAL ADMINISTRATION AND URBAN

DEVELOPIVENT ,High Court for the State of Telangana At Hyderabad. [OUT]

1Q. Two CD Copies
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HIGH COURT

DtrrTED: 0310712026

.IUDGMENT

WA.No.SS of 2026

ALLOWING THE WRIT APPEAL

WITHOUT COSTS
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